IN THE CENIPAL ADMINISTEATIVE TRIBTNAL, JAIPW EBENCH,

ATA IP T.R &

CP Np,289/95 (0A Nz ,529,23)
Bheek Singh

VERS &

2 K. Chavlea .o spumiw"

HON' BLE MR, QOFRL I

{53
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KON' BLE MP, O, 2 SHKMA, MEMBER (4)
= the Zetiticoner - .. Mr, P N Mithur
oo My, V., Gurjir
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FER. WOM' BLE MR, CGORAL FRISHNA, VICE CHSIRMAN
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urnder section 17 of the Admindistrative Tribun2l Act, 1985,
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che ordars Apd dirsctions iszved by this Tribumal in
Ch Ho, 52993, Adecided on 2-10-34, heve committad
contempt of court,
.
2. Wa have hefrd khe coinsel for the petiticper snd
counsel for thé refpondents,
3. The lelrnrned counsel for the petiticonzr states

that Jirectiond of the Trikbanal hive besn conplisd with
by the rezpondznts, No oRgse of contampt 12, thersfore,

ma3de cut AgRinst the respondents,
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